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country;, people manually clean dry toilets everyday while braving dangerous infections,

sometimes for a paltry sum of Rs. 10/- per household.

In a recent incident, in New Delhi, three men died while cleaning a sewer inside
the Indira Gandhi National Centre for the Arts. They have collapsed after inhaling toxic

gases from the sewer.

The Safai Karmachari Andolan had organized a protest where manual scavengers,

mostly women, demanded a complete ban on the practice.

Our Party called for strict implementation of the Employment of Manual Scavengers
and Construction of Dry Latrines (Prohibition) Act, 1993 and sought a time-bound
programme to end manual scavenging. We demand serious efforts on the part of the
Government to prevent death of labourers due to asphyaation while cleaning sewerage

network.

The Government should consider passing the new Prohibition of Employment as
Manual Scavengers and their Rehabilitation Bill, 2012 with amendments on priority.
In the new Bill, the definition of ‘manual scavenger’ 1s according to our demand.
Thank You.

SHRI D. RAJA (Tamil Nadu): Sir, T associate myself with this issue.
SHRIMATT KANIMOZHI (Tamil Nadu): Sir, I also associate myself with it.
sft gour oo (GTREs) - WX, H S Ui Y Wd Bl HEg Bl gl
SHRI P. RAJEEVE (Kerala): Sir, I also associate myself with this issue.

SHRI N.K. SINGH (Bihar): Sir, I also associate myself with this issue.

SHRI PRASANTA CHATTERIJEE (West Bengal): Sir, I associate myself with this

1ssue.
SHRI AVTAR SINGH KARIMPURI (Uttar Pradesh): Sir, I also associate myself
with it.
Problems arising due to non-functioning of Airport Authority at Kolkata Airport
SHRI SHYAMATL CHAKRABORTY (West Bengal): Mr. Deputy Chairman, Sir,
there was a consensus between the Airport Authority and the Aviation Ministry on the

one side and the Employees Union and former Left Front Government of West Bengal

on the other side. A consensus was arrived that the Netaji Subhas Airport at Kolkata



24 Matters Raised [RATYA SABHA] with Permission

would be modernised by the Airport Authority itself and the employees would neither
be retrenched nor transferred or be declared as surplus. Now renovation work has
been more or less completed, but the Airport Authority has embarked upon a scheme
to replace the permanent employees by hired contract workers through outsourcing on

the plea of the so called inefficiency of the employees.

Recently, a tender has been floated in this regard. Sir, if new employees are
needed for the expansion of the airport and for its efficient functioning, then, the
Aiarports Authority itself can recruit such people. Sir, I appeal to the hon. Minister of
Civil Aviation to direct the management to withdraw the order and instruct the Authority
to immediately repair the defects existing in the new structure and ensure smooth

working environment thereby ensuring a decent passenger service.
MR. DEPUTY CHAIRMAN: Shri Bhattarcharya to associate... (Interruptions)...

SHRI DEREK O’ BRTEN (West Bengal): Sir, only the maintenance work should be

outsourced.
SHRI VIVEK GUPTA (West Bengal): Sir, [ associate myself with it.

SHRI P BHATTACHARYA (West Bengal) : Sir, thank vou for giving me this

opportunity to speak on this issue.
MR. DEPUTY CHAIRMAN: Just associate yourself with it in one or two sentences.

SHRI P BHATTACHARYA : Sir, I do not know whether vou had any opportunity
to visit the Kolkata Airport. If you happen to go there, you may find it to be a very
beautiful airport. But once you enter the Airport, suddenly, vou will see a glass pane
breaking and hitting your head. And, if you enter the Airport in a rainy season, you
have to carry an umbrella with you. Otherwise, it is very difficult to go inside. I have,
repeatedly, complained about it to the Airports Authority. But, unfortunately, I do not
know what these people are doing except transferring the workers this way and that

way.
MR. DEPUTY CHAIRMAN: Okay, you conclude.

SHRI P BHATTACHARYA: They are doing nothing. Sir, it requires a serious
investigation. Malpractices are going on there. The matter cannot be thrown away.
It requires a serious investigation as to why these things are happening.

MR. DEPUTY CHAIRMAN: The Minister of Civil Aviation is here. Mr, Minister,

you kindly get it examined.
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SHRI SITARAM YECHURY (West Bengal): Sir, I would like to add something
here. The hon. Prime Minister is here. He chairs the Committee on Infrastructure. That
Committee had taken a decision that as far as the Airports of Kolkata and Chennai were
concerned, they would be renovated by the Airports Authority and whatever they
wanted to outsource, they would decide. But now we hear that they are being

privatized...
MR. DEPUTY CHAIRMAN: No, no...(Interruptions)

SHRI SITARAM YECHURY: That is also an issue that needs to be answered by
the Minister.

oft wmmEdt (sTR ueE) - AR Suwemfa Sfl, | @aE)..
MR. DEPUTY CHAIRMAN: What 1s the subject?
it arrEet ;9 ol f A Sn et €1 U8 9gd sWide Heoge © |

MR. DEPUTY CHAIRMAN: If it is about clarifications, then, I will give you

time... (Interruptions)...

weft et - Al sumwofa oft, s #F arle we § g Yur Agayn He
IOMT dredl g, Sl ¥ & BRisl, W 80 UldRd |l U ST g3 HEl & |...(TH)...

ft sowvTafer - dfes @@aam).. How can I allow? .. (Interruptions)..
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sft Sumpvmfer - s Aifew iR L. ().

WAt ARt : S AR A YA AR .. (... 3T 3R T G AN ... ().
gl fre @1 8wy ot sarer Wy T8



26 Matters Raised [RATYA SABHA] with Permission

12.00 noon
sft Sumumf : sy Tifew S
el A Sw W gw H1, g @ s s L awl & S A g (g,
it Sumfer : U1 Y BRN? . (SAEET)...

ft TRt : SR 3l pw o ugd.. (@) 3 §% fa ved A gy
BIC GRT Ol HSAYI...(SERIH)...

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, if you are going to allow

one person without a proper notice, then, you have to allow all of us.
Wl At - aeE STmamta Sft s #49 @ g7 iR

MR. DEPUTY CHAIRMAN: Mayawatiji, please listen to me. You give a notice.

How can I allow one Member and not allow others. .. (Interruptions)..
Wl Wt ; AE §gd weyu Her § |
ft Suemafer - Sip &1 sy Aiflew SRyl

it ATt o 4 gy, Wl e e sl gl & ol T E, S dere
P AT 80 ufawd & B |

sft Juwvmafer © amg WY AT YA AT (@) With all respects, T would

request you.

PUAT U HY YHT | (@), 30U Sl g2 9ol vl €, d 4gd wewynl &1 It is
very important. [accept that. But the point is, we have to go through some procedure

and rule. My humble request is, you give a notice. If it is important,..
sft g9l Urew : W3, ¥E dgd HewyU @ |..(FEauH)...
it wmareeht : @ fro wEEyet g9 B € " fov Aifew Gy o d. o).
oft wefter 9 fram (ST USw) - WY, S99 S U b 9UT H Sl T & | (SerIH)...

it w5 gEwgl qe gl €, BT ) T8 & 9% fag Aifew fean
ST ...(H).. 59 e P b 39 ol GH 8] qell 5 |..(STem)...

it SuwvIafer ; ST T ET &, IF ot ot WY wHe § A& emm Tl
it Al W), oMY WY A g AR L. @), .



Matters Raised [3 September, 2013] with Permission 27

MR. DEPUTY CHAIRMAN: Actually I don’t know what is the subject.

it A : W), Sw WY @ g A B dw F v, guet siw it
& ST AT E, s S $d Adrdy S @) S & 0 ukiwd % e &
STt & | (). .

sft Suwvmfe : i 8 e 21
Review of Supreme Court order on reservation policy in promotions

it ARt (@R Uew) - W%, ol $% 5T uged WA QUM PIC gRY, S aAt
b A Bl G¥pR] HerHl § qeEyel SR Hdaeid il ur sl dob ol SR fie
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T Fl

it Armest : Aty srEl 919 © fF e Rey 7 MY E, Wfe A gl eic
@ AT AT AT, 98 B Al ¥ AN 8 T § . (CHEE)...

off Suwnmfy ;oMU S1d g F| smuat A W 8 T ().

woft At : w1, swal 9o 9 oAl A S vadl, ywel siv sidie gt & el
8, IThl 59 q9d § a1 HET JHEF 1 el © | SHiiy § wRer § Ag arg, A
T S 4 SE gEd ©, foeawt o, e W S 9 7w 9rdfl sw a8 Amen
T TR B AT §, T I8 Baal ®y oA A AN 8 T F L. (CaEE)...

MR. DEPUTY CHAIRMAN: Now, please conclude.

it ARt W), § Aw we dsdl § 6 5w AW § Ry b dges § T Us
Y FH U¥ HdUTHe WU dFT aifey | (o). .

MR. DEPUTY CHAIRMAN: Please conclude. You made your point. Please

conclude. That is all.

it wrwRh - 9, IS 59 uR Hdurhre H@eeE T8 R T, ar 997 9 e
g S| gW Al fr wmee W= of 5w R sae (@)



